
FIR NO. 29/21 
State vs. Akash @ Hunny 
PS Gandhi Nagar 

03.06.2021 

Present: Ld. APP for the State. 

None for applicant. 

Since no one is appearing on behalf of applicant from the last 

two dates, the present application is disposed off for non prosecution. 
ANSHUL ~~tmt·i.?~Wr~Y 

Location: Delhi ME HT A ~i~:35021.06.03 01,37,48 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/03.06.2021 



STATE Vs. Deepak Kumar 
FIR No. 277/15 
PS Mayur Vihar 

03.06.2021 

Present: Ld. APP for the State. 

Mohd.lmran, Ld. LAC for applicant/accused. 

An application seeking interim bail on behalf of applicant I accused 

Deepak Kumar Amit is moved by his Counsel. 

Reply filed by the 10. 

Arguments heard from both sides. 
This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee. 
Since, the present accused has been previously involved in more 

than 3 cases, therefore, as per the modified guidelines issued on 11.5.2021, the 

present accused shall not be considered for interim bail. Accordingly, the present 

interim bail application is dismissed. 
Copy of this order be given dasti to Id. LAC. 

ANSHUL ~~1~1trl·1.m1w 
MEHTA 

Location: Delhi 
Date: 2021.06.03 
01:37:36 +0530 

(ANSHUL MEHTA} 
MM (East)/KKD/Delhi/03.06.2021 



State vs. unknown 
FIR No. 13763/21 
PS Mayur Vihar 

03.06.2021 

Present : Ld. APP for the State. 

Ld. Counsel for applicant. 

An application for release of vehicle bearing registration no. 

DL 13-SS-1413 on superdari has been moved by the applicant Om Prakash. 

Reply is filed by the 10. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application 

perused. 
Having considered all the relevant inputs, report of the 10 and 

in view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 

2003 SC 638), I am satisfied that this will be an eminently fit case where the 

above said vehicle can be released to the rightful owner, subject to 

execution of security bond. Accordingly, let above said vehicle be released 

to the rightful owner after preparing detailed panchnama; taking 

photographs of the same; valuation report and a security bond. 
The photographs of the above said vehicle should be attested 

by the 10 and countersigned by the complainant, accused, if any, as well as 

by the person to whom the custody is handed over. Applicant is directed to 

d_eposit the original RC to the 10. 
The application stand disposed of accordingly. Copy of this 

ANSHUL ~i~L·:.m:w 
order be given dasti to the applicant. Locotion:Delhl MEHTA ~i~°Jl021.06.0Jo1 ,31,11 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/03.06.2021 

J 



State vs. Shahid @ Ballu 
FIR No. 284/20 
PS Gandhi Nagar 

03.06.2021 
An application is taken up through Cisco Webex. 

Present : Ld. APP for the State through VG. 

Ld. LAC Sh. SN Jha, LAC for accused. 

This is an application for releasing the accused Shahid @ Ballu 

on personal bond. 

Report filed by the 10. 

As per the report, at the given address, the sister of the accused 

is residing and it is submitted by her that she is not willing to stand as a surety 

for the accused as the accused is not in her control. Further, it is mentioned in 

the report that both parents of the accused has already expired. 

It is not a case of excessive surety amount or non availability of any 

person who can stand as a surety for the accused, therefore, in the opinion of 

the court it is not a fit case where accused be released only on personal bond. 

Accordingly, present application is dismissed. Copy of this order be given 

NS
. HU Digitally signed by 

dasti. 
A L ANSHUL MEHTA 

MEHT' /1. Location: Delhi 
rt Date: 2021.06.03 

01:36:44 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/03.06.2021 



STATE Vs. Akash 
FIR No. 602/20 
PS Mayur vihar 

03.06.2021 
Present application taken up through VC as per the directions issued by 

Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present : Ld. APP for the State through VC. 

Sh. SK Gaur, Id. LAC for applicant through VC. 

Reply filed by the 10. 

Arguments heard from both sides. 
This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee. 
Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelines issued on 11 .5.2021 , the present accused shall not be 

considered for interim bail. Accordingly, the present interim bail application is dismissed. 

The application is disposed off. Copy of this order be given dasti to Id. LAC. 

ANSHUL ~~i~ts~~t\r 
MEHT 

Location: Delhi A Date: 2021.06.03 
01:37:00 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/03.06.2021 



State vs. Akash 
FIR No. 193/21 
PS Gandhi Nagar 

03.06.2021 

Present: Ld. APP for the State. 

Ld. Counsel for applicant. 

An application for release of vehicle bearing registration no. DL-

1 RV-2090 on superdari has been moved by the applicant Furkan. 

Reply is filed by the 10. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application 

perused. 

Having considered all the relevant inputs, report of the 10 and 

in view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 

2003 SC 638), I am satisfied that this will be an eminently fit case where the 

above said vehicle can be released to the rightful owner, subject to 

execution of security bond. Accordingly, let above said vehicle be released 

to the rightful owner after preparing detailed panchnama; taking 

photographs of the same; valuation report and a security bond. 

The photographs of the above said vehicle should be attested 

by the 10 and countersigned by the complainant, accused, if any, as well as 

by the person to whom the custody is handed over. Applicant is directed to 

deposit the original RC to the 10-:-
The application stand disposed of accordingly. Copy of this 

AN s HUL ~ll\W)?' signed by ANSHUL 

order be given dasti to the applicant. MEHTA ~~3782P.i\\'h301,31,22 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/03.06.2021 


